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One is the Building Construction and
Other Workers Welfare Cess Bill, 1996
and the other is the Building Construc-
tion and Other Workers (Regulation of
Employment and Conditions of Service)
Bill, 1996. these two can be discussed
together. And then, we can have the rest.
Let us go ahead now. Shri Dipankar
Mukherjee.

RE. IMMEDIATE NEED FOR REVIVAL
OF SICK PUBLIC SECTOR FERTILIZ-
ER COMPANIES

SHRI DIPANKAR MUKHERIEE
(West Bengal): Madam Deputy Chair-
man, it is with a lot of dismay that I rise
to bring to the notice of the House,
through you, the position of fertilizers,
specially Urea, in this country.

Madam, this issue has been raised time
and again. The country is s€ized with the
problem of the Urea Scam. A lot of
things have been written about the Urea
Scam in the last four months. TO us, to
me, the biggest scam that is happening in
the country so far as fertilizers are con-
cerned is the import of Ureca. Why are
we importing Urea? In 1995-96, we have
imported 37 lakh tonnes of Urea; 37 lakh
tonnes! And six fertilizer-producing units
in the country are lying either unutilised
or under-utilised! There are six such com-
panies. There are two public sector fer-
tilizer companies, thé Hindustan Fertiliz-
er Corporation and the Fertilizer Corpo-
ration ‘of India. The units are in Dur-
gapur in West Bengal, in Barauni and

" Sindri in Bihar, in Namrup in Assam, in
Talcher in Orissa and in Ramagundam in
Andhra Pradesh. These two companies
have been reported to the BIFR for the
last four years. And for the last four
years, there has been no proposal from
the Government to revive them. There
was a glimmer of hope when a Cabinet
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decision was taken in April, 1995, in
principle, that a revival of these units
would be possible if we invested Rs.
2,200 crores. And if Rs. 2,2000 crores
was invested, then 23 lakh tonnes of
Urea would be available from these units.
We would get 23 lakh tonnes of Urea if
we only invested Rs. 2,200 crores. What
have we been doing? We have been
importing. In only one year, we have
imported Urea worth Rs. 2,500 crores.

My submission to this Government is
this. With a proposal which was accepted
in principle, for eight months, the earlier
Government had been telling us that they
were searching for funds.

The funds could not be made available
for reviving the six fertilizer units while
the funds were availble for importing 35
lakh tonnes of urea in 1995-96 and 28
lakh tonnes of urea in 1994-95. This is a
national issue. If we have to maintain our
food security-and we can be self-reliant,
self-sufficient in urea-what is required is
the political will and the will to take a
decision, and I would like that the Gov-
ernment should review it again and im-
mediatcly implement the revival proposal
which has bcen gathering dust for years
togcther. The country can no longer wait
for scams. This will be the biggest scam,
If we import urea and keep our plants
shut down. Thank you, Madam.
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DR. ALLADI P. RAJKUMAR
(Andhra Pradesh): Madam, 1 associate
myself with the hon. Member. ...(inter-
ruptons)... This has to be seriously consi-
dered by the Government. Every year we
are spending Rs. 2,500 crores on import.
of urea. If we give Rs. 2,500 crores for
the revival of six units, then there would
be no need to import urea. 1 associate
myself with the hon. Member.
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SHR1 DIPANKAR MUKHERIJEE:
There is a Cabinet decision.
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SHRI AJIT P.K. JOGI (Madhya Prad-
~ esh): Madam , | am also want to speak.
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THE DEPUTY CHAIRMAN: Do you
want to say the same thing or do you
want to mention any other factor?
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SHRI DIPANKAR MUKHERIJEE:
The Ramagundam plant is in operation.

Barauni, Korba and other units can be
revived.
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the subject is not to be discussed durin
Zero Hour mentions. It should not form

a discussion because fertilizer is a very
large policy issue. But Mr. anankar

Mukherjee submitted to the Chairman, “I.

am only bringing it to the netice of the
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Goyernmem to bring a policy paper”.
Nov.v‘if we are going to discuss the entire
tertilizer policy, then it is difficult to have

- it now because of constraints of time. But

if you want it, you can have it at a later
stagc when we meet next time in this
session. If you want to say, I am agree-
able to accept your suggestion and to
recommend to’ the Government. (Inter-
ruptions). ..
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SHRI MD. SALIM: We agree with our
suggestion, Madam. If the Government is
coming with a policy paper, then we can
discuss it in detail. This is a subject on
which we want to focus the attention.
When it was raised by M. Dipankar
Mukherjee all of us want to associate
ourselves with 1. You can give a
direction to the Government because this
is an essential thing. (Interruptions)...

THE DEPUTY CHAIRMAN:
Actually I don’t know to whom 1 should
give a direction because generally my
direction goes to the Ministry of
parliamentary Affairs. That is their job.
To whom should I give a dirction?

SHRI MD. SALIM: The Government
must be alerted. After you give a
direction they will accept it' even if the
Minister of parliamentary Affairs is not
there. (Interruptions)...
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THE DEPUTY CHAIRMAN: Now

remember that when you were all
sitting on this side of the House every
day there was demand that there was no
Cabinet Minister present here. Suddenly
1 find a change. Everybody should be
attentive. (Interruptions)...
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN
THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI
MUHI RAM SAIKIA): Madam, I am
going to convey...(Interruptions)...

THE DEPUTY CHAIRMAN: What
are you going to convey, Mr. Saikia?
What had we discussed?
...(Interruptions)...

SHR1 AJIT P.K. JOGI: They should
not take the House so lightly, Madam.
...(Interruptions)... No cabinet Minister is
present. (fnterruptions)...

THE DEPUTY CHAIRMAN: Mr.
Saikia, did you follow what had been
discussed in the House?
...(Interruptions). ..

SHRI MUHI RAM SAIKIA: No.

THE DEPUTY CHAIRMAN: You
did not. You werg doing your work. But
the thing is thay somewhere I have to
give a direction to someone.
(Interruptionsj... 1 cannot give any
direction. (Interruptions)...

SHR1I MD. SALIM: Now a Cabinet
Minister must be there, whether we are
on this side or that side. A T R}
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SHRI AJIT P.K. JOGI: Kindly give a
direction that some Cabinet Minister
should be in the House. (Interruptions)...

SHRI S.S. AHLUWALLIA: Madam,
you adjourn the House till that time.
(Interruprions)...

MISS SAROJ KHAPARDE: Madam,
adjourn the House. They are taking the
House for a ride. (Interruptions)...
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SHRI SATISH AGARWAL: There is
no Cabinet Minister. The Minister of
Parliamentary Affairs is not there.
(Interruptions)... it is contempt of the
House. (Interruptions)... It is contempt of
the House. (Interruptions)...

SHR1 8.5. AHLUWALIA: Madam,
adjourn thc House. (Interruptions)...

MISS SAROJ KHAPARDE: Madam,
adjourn the House. (Interruptions)... No
Cabinet Minister is coming at all
(Interruptions)...
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SHRI SATISH AGARWAL: Neither
the Leader of the House is there nor is
there the Minister of Parliamentary
Affairs. Only one Minister of State is
there. (Interruptions)...

Then we will adjourn the House.
(Interruptionsy)...
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MISS - SAROJ KHAPARDE:
Mahodaya, adjourn the House.
(Interruptions)...

SHRI1 SATISH AGARWAL:

(Rajasthan) We will discuss the business
in the afternoon. (Ineerruptions)...
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MISS SAROJ KHAPARDE: This ‘is
not the way. (Interruptions) Madam,
adjourn the House. (Interruptions)

SHRI S.S. AHLUWALIA: Madam,
adjourn the House. (/nterruptions)

SHRI GURUDAS DAS GUPTA
(west Bengal) Madam, as a Member of
the House...(Interruptions)

SHRI S.S. AHLUWALIA: Madam, as
a Member of the House he did it several
times. ...(Interruptions)
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SHRI GURUDAS DAS GUPTA:
Madam, I fully agree that the dignity of
the House should be maintained. It is
absolutely unusual. Madam, you can take
a decision according to convention. You
can take a decision according to your
own judgement...(Interruptions)

MISS SAROJ KHAPARDE: Madam,
adjourn the House. ...(Interruptions)

THE DEPUTY CHAIRMAN: What is
the convention?...(Interruptions)

SHRI SATISH AGARWAL: Madam,
adjourn the House. ...(Interruptions)

Adjourn the House till 2 o’clock.
...(Interruptions)

THE DEPUTY CHAIRMAN: Have
we ever adjourned the House when a
Cabinet Minister was not present
...(Interruptions)

MISS SAROJ KHAPARDE: Madam,
adjourn the House. ....(Interruptions)

SHRI GURUDAS DAS GUPTA: I
agrec with him. ...(Interruptions)
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Let me hear the Leader of the
opposition. (Interruptions).
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THE DEPUTY CHAIRMAN: The

‘teader of the House is not here.

(Interruptions). Let me hear the leader of
the opposition. (Interruptions) Let me
hear what he wants to say. (Interruptions)

SHRI SATISH AGARWAL. Madam,
it is not the responsibility of the Leader

of the House to run this House.
(Interruptions) Adjourn the House.
(Interruptions).
SHRI GURUDAS DAS GUPTA:
Madam, adjourn ‘the House.
{Interruptions)

SHRI S.S. AHLUWALIA: Madam,
adjourn the House. (Interruptions)
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THE DEPUTY CHAIRMAN: 1
adjourn the House till a Cabinet Minister
comes here or a parliamentary Affairs
Minister comes here. If he comes in five
minutes, we will come back in five
minutes. If he comes in 10 minutes, we
will come back in 10 minutes.

The House then adjourned at
twenty-seven minutes past twelve of
the clock. :

The House reassembled at thirty
two minutes past twelve of the
clock,
The DEPUTY CHAIRMAN in the
Chair.

THE LEADER OF THE HOUSE
(SHRI 1LK. GUJRAL): Before you say
anything, Madam, may [ profess
apologies to you and the House for the
inconvenience caused to the House. I am
sorry this has happened. I assure you that
it will not be repeated.

THE DEPUTY CHAIRMAN: That’s
okay. We did not want to do it. But
Members were feeling it. The question
was that someone should give a
commitment on an issue and there was
nobody to give that kind of a
commitment and in the absence of it,
Members felt that Government was not
giving any commitment. Even they did
not know what to do.

SHRI 1.K. GUJRAL: The grievance of
the House is appreciated and I have no
difference of opinion on that.

THE DEPUTY CHAIRMAN: It was
not meant to disrespect you. I am just
trying to explain...(Interruptions)...1 will
explain what the members wanted so that
the Leader of the House can react to it if
he wants to Mr. Gujral, the matter was
about fertilizer companies. There are sick
fertilizer industries and a Zero Hour
mention was permitted by the hon.
Chairman. But it was considered that we
could not have a discussion in this form
and so it was to be taken up later.
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But some kind of commitment had to
come from the Government for taking it
up at a later date...(Interruptions)...Can 1
have the attention of the Leader of the
House?. The thing was that the Govern-
ment should say that Members could
discuss, any other time, the entire fertiliz-
er policy. The Members are willing to
speak on it and wait for the next time.
Whenever the Chairman and the Govern-
ment find time, we can do it. That was
the only point on which they were agi-
tated.

SHRI I.LK. GUJRAL: I can assure you
that generally speaking, it is our policy
that cvery issue that Members raise to
discuss, we are always willing to cooper-
ate. So, if the Members wish to discuss
this, anytime we will be available.

THE DEPUTY CHAIRMAN: In the
next part of the session. That is the only
assurance they wanted.

Shri John F. Fernandes, not present. Shri
Naunihal Singh, not present. Shri O.
Rajagopal, not present.

RE: NEED TO HAND OVER DODA
DISTRICT TO ARMY
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